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o Fro THe T, srar wfem
(Department of Revenue)
CENTRAL BOARD OF DIRECT TAXES
New Delhi, the 3rd July, 2003

(INCOME-TAX)

S. 0. 1880.—In exercise of the powers conferred
by the sub-clause (v) of clanse (23C) of Section 10 of the
Income-tax Act, 1961 (43 of 1961), the Central Government
hereby notifies the “The Jesuit Madurai Province,
Dandigul, Tamil Nadu” for the purpose of the said sub-
clause for the assessment years 1997-1998 to 1999-2000
subject to the following conditions namely :—

i) theasscssee will apply its income, or accumu-
late for application, wholly and exclusively to
the objects for which it is established,

{ii} theassessee will not invest or deposit its fund
(other than voluntary contributions received
and maintained in the form of jewellery, firrni-
turg etc.) for any period during the previous
vears relevant to the assessment years men-
tioned above otherwise than in any one or
more of the forms or modes specified in Sub-
scction (S) of Section 11;

(iiy  this notification will not apply in relation to
any income, being profits and: gamns of busi-
ness unless the business is incidental to the
attainment of the objectives of the assessee
and separate books of accounts are maintained
in respect of such business;

(iv) the assessce will regularly file its return of
income before the Income-tax authority inac-
cordance with the provisions of the Income-
tax Act, 1961;

(v) that in thc event of dissolution, its surplus
and the assets will be given to a charitable
organisation with similar objectives.

[Notification No. 162/2003/F. No. 197/75//2003-ITA-I}
1. P. 5. BINDRA, Under Secy.
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
ORDER
New Delhi, the 25th Tune, 2003

S. 0. 1881.—In exercise of the powers conferred by
Section 6 of the Export (Quality Control and Inspection)
Act, 1963, the Central Government, after consulting the
Export Inspection Council, hereby makes the following
amendments to the Order of Government of India in the
Ministry of Commerce and Industry $.0. 67(E) dated 23rd
January, 2003 published in the Gazette of India Extraordi-
nary, Part II, Section 3, Sub-section (ii) dated 23rd January,
2003, namely .— -

In the said Order, after sub-clause (c) of clause (3)
the following shall be added :—

{d) in the case of any consignment of Basmati Rice
for which standards mentioned at sub-clauses (a}, (b) and
(c) above are not applicable or in any other contingency,
the standards formulated by a Standing Committes consist-
ing of the following members shall be made applicable :—

1. Joint Secretary, Export Promotion
(Agriculture), Ministry of
Commerce and Industry,
NewDelhi

2. Joint Secretary (Crops}, Ministry
of Agriculture, Krishi Bhawan,
New Delhi

3. Director (Inspection and Quality
Control), Export Inspection
Council, New Delhi

4. Joint Commissioner (S&R)
Ministry of Consumer Affairs,
Department of Food and Public
Distribution, New Delhi

—Member

—Member

- —Member

5. Representative from Indian
Agricultura! Research Institute,
New Delhi

6. Representative from Agricultural
and Processed Food Products
Export Development Authority

7. Representative from All India
Rice Exporters’ Association,
New Delhi —Member

{F. No. 6/2/2000-EI&EP]

RAJ SINGH, Dy. Secy.

Footnote :—The Principal Order was published vide
$.0. 67(E) dated 23rd January, 2003.
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